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FINAL ORDER NO._50753/2022

DATE OF HEARING/DECISION: AUGUST 26, 2022

JUSTICE DILIP GUPTA

Shri Rajesh Sharma, learned counsel appearing for the

appellant states that the appellant desires to withdraw the appeal.



AD/MISC/50570/2019
AD/COD/50569/2019
AD/51696/2019

The respondents have no objection. The appeal is dismissed as

withdrawn.

(Order dictated and pronounced in the open Court)
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